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MAT/ORDER

Per Shri Pavan Kumar Gadale, JM:

The assessee has filed an appeal against the order of CIT(A),
Cuttack, dated 19.03.2015, passed u/s.263 of the Income Tax Act, 1961
for the assessment year 2010-2011.

2. None appeared on behalf of the assessee when the matter was
called for hearing, neither any adjournment application was filed.

3. At the outset, we observed that the defect memo was issued by the
Registry in this appeal on 24.06.2015 for not filing assessment order. We
found as per the Rule 9(1) of ITAT Rules, 1963, Every Memorandum of
Appeal shall be filed in Triplicate and accompanied by two copies (at least
one of which shall be certified copy) of the order appealed against, “two
copies of the order of the Assessing Officer”, two copies of grounds of
appeal and statement of facts filed before the first appellate authority. But,
till date the assessee has not rectified the defects in Memo dated

24.06.2015 and we considering the facts that the assessee has not filed
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the assessment order, and are of the opinion that the present appeal is
not maintainable and the same is dismissed in limine.

4, In the result, appeal of the assessee is dismissed.

Order pronounced in the open court on this 23/08/2017.
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